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(Council of Scient;fic and Industrial Re-
search). (Placed In Library. Suo No. L. T.-· 
2788/70) 

MR. SPEAKER: R.egardingitem No.5, 
at the request of the Chairman of the Com-
mittee, this item is postponed. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS) 1969-70 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI R.L. 
CAATURVEDI): Sir,on behalf of Shri Gulzari 
Lal Nanda, I beg to present a statement sho-
wing Supplementary Demands for Grants in 
respect of the Budget Railways)f or 1%9-70. 

. ~ hr •. 

MESSAGE FROM RAJY ~ SABHA 

SECRETARY: Sir. I have to report the 
following message received from the Secretary 
of Rajya Sabha :--

"rn accordance with the provISIons of 
rule III of the ~ of Procedure and Con-
duct of Business in the Rajya Sabha. [ am 
directed to cnclo.e a copy of the Press 
Council (Amendment) Bill, 1970, which has 
been passed by the Rajya Sabha at it. 
sittins held on the 4th March 1970." 

THE PRESS COUNCIL (AMENDMENT) 
BILL As PASSED BY RAJYA SABHA 

SECRETARY: Sir, [lay on the Table of 
th.e House the Press Council (Amendment) 
BIll, 1970, as passed by Rajya Sabha. 

13. 13.brs. 

RAILWAY BUDGET, 1970-71-GENERAL 
DISCUSSION-Co"td. 

MR. SPEAKER: We will now take up the 
Railway Budget. When the member who is 
on his leges concludes, I will call the Minister. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING &. TRANSPORT 
(SHRI RAGHU RAMAIAHC): Kindly 
allow one member from this side also. You 
can extend the ti me slightly. 

MR. SPEAKER : He cnn s"eak on the 

Deman'I •. 

SHRT RAGHU RAMAIAH : Please allow 
one member from this side. 

MR. SPEAKER: All right. One or two 
members may have S mi nutes each. 

SHRI SHRTCHAND GOYAL-
(Chandigarh) So far we have not 
exhausted our time. You can extend the total 
time by one hour so that parties which 
have not exhausted thai r time may do so. 

MR. SPEAKER: All rihgt. All tho partie. 
may exhaust whatever time is left for then. 
Each member can speak for 4 or 5 minutos 
and give his suggestions. 

I am sorry the calli ng allention motion 
has been n ~r ed into a regular debating 
hour. The procedure should be,: after tthe 
Mi ni.ter·s statement, strailhtforward qUe&-
tions are Pllt so that we can curtail the timo 
an,j use it for other purposes. 

SHRJ S.M. BANERJEE (Kanpur) : J agrw 
no lenlJlhy quc!liom should be asked. But yoa 
are rejectinl calling allention notiees on 
many important mat ten;. (/nlerrupptions). 

MR. SPEAKER : You can amend the 
rules. r have no objection. 

SHRI S. M. BANERJEE; I do nOI quC!-
iton your ruling or judgmenl because you 
are the supreme and IOvereign aul hori Iy in 
,hi. Houae. (I"terrllpptlo",). 


